HIGH COURT OF DELHI: NEW DELHI

NOTIFICATION
No. 275/Rules/DHC Dated: 29.10.2007

In exercise of the power conferred by sub-section (1) of Section 28 read with
Section 2 (e) (iii) of the Right to Information Act, 2005, Hon’ble the Chief Justice of the
High Court of Delhi hereby makes the following amendment in Delhi High Court (Right
to Information) Rules, 2006, which were notified vide Notification No.180/Rules/DHC
dated 11™ August, 2006, in Delhi Gazette Extraordinary, Part IV No.131 (N.C.T.D. No.
109) dated 11™ August, 2006 and further amended vide Notification No.117/Rules/DHC
dated 8.5.2007 published in Delhi Gazette Extraordinary Part 1V No. 80 (N.C.T.D. No.
30) dated 8.5.2007 :-

THE FOLLOWING EXPLANATION SHALL BE INSERTED
IMMEDIATELY BEFORE RULE 3() IN DELHI HIGH COURT (RIGHT TO
INFORMATION) RULES, 2006 :-

“Explanation:- For each information sought, separate application shall be

made. However, where more than one information sought is consequential

or related to one another, applicant will be permitted to seek them in one

application.”

By order of the Court,
Sd/-

(Ajit Bharihoke)

Registrar General



